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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi — 110 066.
Principal Bench, New Delhi

COURT NO. I

DATE OF HEARING : 07/06/2011.
DATE OF DECISION : 07/06/2011.

Excise Appeal No. 732 of 2006

[Arising out of the Order-in-Appeal No. 213/CE/MRT/2005 dated
06/12/2005 passed by The Commissioner (Appeals), Customs &
Central Excise, Meerut — I.]

For Approval and signature :
Hon'ble Shri Justice R.M.S. Khandeparkar, President

Hon’ble Shri Rakesh Kumar, Member (Technical)

1. Whether Press Reporters may be allowed to see : ﬁ4
the Order for publication as per Rule 27 of the
CESTAT (Procedure) Rules, 19827

2. Whether it would be released under Rule 27 of : @@
the CESTAT (Procedure) Rules, 1982 for
publication in any authoritative report or not?

3. Whether their Lordships wish to see the fair S‘V\
copy of the order?

4. Whether order is to be circulated to the : 70_,~—
Department Authorities?

M/s HCL Office Automation Ltd. Appellants
Versus

CCE, Meerut - 1 Respondent

Appearance

Shri R. Krishnan, Advocate - for the Appellants.

Shri S.R. Meena, Authorized Representative (DR) - for the
Respondent.

CORAM : Hon’ble Shri Justice R.M.S. Khandeparkar, President
Hon’ble Shri Rakesh Kumar, Member (Technical)

F\'Néw Order No. L/'?Q//Q.o;) — £ Dated : 0704, 2°))




pPer. Shri justice R.M.S. Khandeparkar -

Learned advocate for the appellants states that the order
which is sought to be challenged in the present appeal relates to
the remand of the matter to the lower authority . to ascertain
applicability of the principles of unjust enrichment. During the
pendency of this appeal, the lower authority, pursuant to the
remand and in the absence of stay order, proceeded to dispose of
the proceedings and even the appeal against the same has been
disposed of by the Commissioner (Appeals) and the matter is
presently pending pefore the Tribunal in an appeal against such
order and consequently the present appeal has been rendered
infructuous. The learned advocate therefore craves leave toO
withdraw the present appeal. The appeal is therefore allowed to

be withdrawn and stands disposed of accordingly.

(Justice R.M.S. Khandeparkar)
President

(Rakesh Kumatr)
Member (Technical)




